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ORDER

The learned counsel for the State Commission has finished
his arguments. We have heard the arguments of other respondents
also. The learned counsel for the Appellant wants to make
rejoinder submissions.

The learned counsel for the Commission is directed to file his
comprehensive written submissions on or before 28.5.2012 after
serving copy on the other side. The learned counsel for the
appellant is directed to file his comprehensive written submissions
on or before 29.5.2012 after serving copy on the other side. The
learned counsel for the respondent 3 to 7 is directed to file her
comprehensive written submissions on or before 30.5.2012 after
serving copy on the other side.

Post the matter for further hearing on 31.5.2012.

(V.J. Talwar) (Justice M. Karpaga Vinayagam)
Technical Member Chairperson
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